
II

'V

CENTRAL ADPIINISTRATIUE TRIBUNAL
PRINCIPAL BENCH

Pfcnday this the 2eth day of Octoberj, 1996<»

CO RAW

HON'BLE PiRoDUSTICE CHETTUR SANKARAN NAIR, CHAIRPIAN
HON'BLE fR. R.Ko AH003A, ADWINl STRATIV/E FEWBER

u

1 , Parfnanand ® Pre® Slhghj
R/o Vill, Chechoi, PO- Gulaothi
Diat, Gaziabad (UP) , '

2, Nepal Singh ® Barf»al Singh,
R/o Uill. Chachoi.PO,Gulaothi
Dist. Gaziabad (Up). ...Applicants

(By Advocate Wr. S.PoSharoH)
Mso

1. Union of India (through
Secretary, Winistry of Communications;
Sanchar Bhauan, Neu Delhi.

2. The General Pbnager (A4P)
O/o C.G.Pl.T. (U) UP Circle,
Oehradun (UP)®

3. The Assistant Director Training
O/o G.W.T, Ghaziabad (UP). ... Respondents

The application having been heard'on 28th Oct.1996
the Tribunal on the same day delivered the follotlagJ

ODER

CHETTUR SANKARAN NAIR(3), CHAIRPlAN

Applicants, Casual Labourers seek to quash

Annexure.A order of the Governmert of India instruct

ing the Subordinate Offices not to enlist any more

casual labourers. This is a matter of policy and -

depending on the requirements Government or any employer

they- can ' limit tlp^ size of its or his uork force.

2. If there are individual grievances relating
I

to violation of provisions in a scheine or relating to
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denial of regularisat ion or tesiporary status

contrary to the scheme, these are matters which
require to be examined on the merits of the

particular case. If applicants have any such
grievance: , they may raise it before the competent
authority, Uith freedom to do so, ue dismiss

□

the application. Wo costs.

Dated the 2eth October, 1996,
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